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matter 7 .

MR. SPEAKER : There can be a dis-
cussion. But there cam be no adjournment
motion.

(Interruptions)

MR. SPEAKER : My observations are
completely clear that there has been a state-
ment on the floor of the House. Youcan
give notice and I will allow a discussion.

(Interruptions)

MR. SPEAKER : Why are you agitat-
ed? 1 am going to allow it. Ihavenot,
denied a discussion.

(Interruptions)

MR. SPEAKER : I am not going (o allow
this. ] have not allowed.

PROF MADHU DANDAVATE : I have
given Call Attention under rule 193,

MR. SPEAKER : I have alrcady said
that | am going to, allow discussion under
rule 193 You have given it. I did not deny
it. When did 1 deny it ? (Interruptions)

SHRI RAM VILAS PASWAN (Hajipur) :
I have given anotber adjournment motion
re ; Killiogs in Bihar. . ....

MR. SPEAKER : [ have not allowed any
adjournment motion. No adjournment
motion. Not allowed,

(Interruptions)

PROF. K.K. TEWARY (Buxar) : We had
given call attention notice for a discussion
on the very malicious Aarticle published in
Sunday Times, London, alleging that
Government of India was involyed in a coup
attempt and on an attempt on the life of the
Pakistani Presidem Zia-ul-Huq. This matter
should be debated.

MR. SPEAKER : I will consider it.

(Interruptions)
MR, SPEAKER : Not allowsd.
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12.05 brs.
PAPERS LAID ON THE TABLE

Detsiled Demands for Grasts of the .
Ministry of External Affairs for
1984-85

THE MINISTER OF EXTERNAL
AFFAIRS. (SHRI P.V. NARASIMHA
RAQ): Ibegto lay on the Tabléea copy
of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of
External AfTairs for 1984-85,

[Placed in Library. See No. LT-7937/84]

Anausl Report etc. of the Assam Agro-
Industries Development Corporation Limited,
Gaubati for 1974-75 and Andlra Pradesh
State Agro-Industries Development
Corporation Limited, Hyderabad for
the year ended 30th June, 1980

' THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : 1 beg to lay
on the Table—

(1) A copy each of the following papers
(Hindi and English versions) under
section 619A of the Companies Act,
1956 :

(a) () Review by the Government
on the working of the Assam
Agro-Industries Development
Corporation Limited, Gauhati,
for the year 1974-75.

(ii) Annual Report of the Assam
Amlﬁdmuiu Development
_Corporation Limited, Gauhati for
the yeéar 1974-75 along with
-Audited Accounts and the com-

ments of the Compu-olh; and



(3] Message from R.S.

Auditor General Meréon. _
[Placed in Library. See No. LT-1938/9¢}

(b) () Review by the Governmeot on
the workingof the Andhra Pra-
desh State Agro-lndustries Deve-
lopment Corporation Limited,
Hyderabad, for the year ended
the 30th June, 198V,

(il) Annual Report of the Andhra
Pradesh State Agro-Industries
Development Corporation Limit-
ed, Hyderabad, Yor the year ended
the 30th June, 1980 along with
Audited Accounts and the com-
ments of the Comgtrofier and
Auditor General thereon.

(2) Two statements (Hindl and Engfish
versions) showing reasons for delay
in laying the papers mentioned at
(1) above.

[Placed in Library. See No. LT-7939/84)

Wealth Tax (Amendment) Rules, 1984

THE DEPUTY MINISTER IN THE
MINISTRY OF ° FINANCE (SHRI
JANARDHANA POOJARY) : Itegtolay
on the Table a copy of the Weahh-tax
(Amendment) Rules, 1984 (Hindi and
English versions) published in NotHfication
No. S.0. 158 (E) in Gazette of India dated
the 12th March, 1984 under sub-ssction (4)
of section 46 of the Weahth-tax Act, 1957,

[Placed in Library. See No. LT-7940/94)

12.06 brs.

MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : B5ir, I have
to report the following message received
from the Secretary-General of Rajya
Sabha :—

“In accordance with the provisions
of rule 127 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to inform the
Lok Sabba that the Rajya Sabba,
&t its sitting beld on the 15th March,
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1984, agroed without any amendment
to the Ganesh Flour Mills Company
Limited (Acquisition and Transfer of
Undertakings) Bill, 1984, which wai
passed by the Lok Sabha at its sitting
heid on the 3rd March, 1984.”
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